IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158/ KB/2021

An application in terms of Section 112 of the Insolvency and
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Date of Pronouncement: February 19, 2025.
CORAM:

SMT. BIDISHA BANERJEE, HON’BLE MEMBER (JUDICIAL)
SMT. MADHU SINHA, HON’BLE MEMBER (TECHNICAL)

APPEARANCES:
For RP: Mr. Dripto Majumdar, Adv.
Ms. Ankita Upadhyay, Adv.
Ms. Rachna Agarwal (RP in Person)

Table of Contents
A. Initiation of Insolvency Resolution Proceedings in

respect of the Personal Guarantor:....................c.oiiiiiiiiiiiiiinn, 3
B. Public Announcement and Collation of Claims: ............... 3
C. Preparation of Repayment Plan: .......................c.cooiiinl. )
D. Evolution and Voting:....................oiiiiiiiiiii S
E. Insolvency Resolution Process Compliances:................... 8
F. OurlInference:...............cooiiiiiiiiiiiiiiiiii e 10



IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158 /KB/2021

ORDER

Per: Bidisha Banerjee, Member (Judicial)

1. The Court congregated through a hybrid mode.

2. We have heard the Learned Counsel Mr. Dripto

Majumdar appearing on behalf of the Resolution Professional.

3. This application has been preferred under Section 112
of the Insolvency and Bankruptcy Code, 2016, for brevity “I&B Code”
read with Regulation 19 of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Personal Guarantors to
Corporate Debtors) Regulations, 2019, for brevity “IBBI (Personal
Guarantors) Regulations” read with Rule 11 of The National
Company Law Tribunal Rules, 2016, by Mrs. Rachana Agarwal,
Resolution Professional of the Personal Guarantor Shankar Poddar

praying for the following reliefs:

(A) Condone the delay in submission of the Resolution
Professional’s report prepared under Section 112 of the
Insolvency and Bankruptcy Code, 2016;

(B) To Take on record the Resolution Professional’s report
prepared under Section 112 of the Insolvency and
Bankruptcy Code, 2016;

(C) To approve the final repayment plan dated 3¢ September,
2024 as prepared by the CoC on 3 October, 2024 at the
3rd COC meeting and necessary directions be passed in
terms of Section 114 of the Resolution Professional’s
report prepared under Section 112 of the Insolvency and
Bankruptcy Code, 2016;

(D) Any ad-interim orders in terms of prayers above;
(E) Any such other/or further orders.
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158 /KB/2021

A. Initiation of Insolvency Resolution Proceedings in respect

of the Personal Guarantor:

4. The UCO bank being a Financial Creditor has preferred
this company petition being CP (IB) 158 /KB/2021 against Shankar
Poddar, hereinafter referred to as the Personal Guarantor, “PG” in
short, to initiate Insolvency resolution proceeding against the

Personal Guarantor.

S. Upon hearing the said company petition, Rachana
Agarwal was appointed as a Resolution Professional (RP) on
05.12.2023, in exercise of the power conferred under Section 97 of

the I&B Code.

6. The Resolution Professional Rachana Agarwal had filed
her report by way of an application being I.A. (IB) No. 379/KB/2024
and upon considering the merits of the case as well as the RP’s
report that recommended the admission of the Personal Guarantor,
the PG was admitted into Insolvency Resolution Process by this
Adjudicating Authority on 30.04.2024, in terms of Section 100 of the
I&B Code.

B. Public Announcement and Collation of Claims:

7. Pursuant to the order of admission dated 30.04.2024,
the Resolution Professional issued a public notice under Section 102
of 1&B Code on 15.05.2024, published in two newspapers i.e., in
Business Standard (in English) and in Aajkal (in Bengali).

8. Upon such publication the RP received claims from UCO

Bank Asset Management Branch and CFM Asset Reconstruction
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.LA. (IB) No. 86/KB/2025
In

Company Petition (IB) No. 158 /KB/2021

Private Limited, and after collation and verifications, the RP
registered and admitted the claims of the said creditors in terms of
Section 103 of the I&B Code and prepared the list of creditors as per
Section 104 of the Code, annexed at pages 22 to this application,

which is reproduced hereunder:

Details of claim received from Creditors, admitted and voting share are as

follows -
S.No | Name of the Creditor Amount Amount Voting
Claimed (Rs.) | Admitted (Rs.) | Share "o
| 1 UCO BANK 395659632 395659632 | 7.6%
2 |CFM Asset Reconstruction| 4832200860 | 4832200660 92.4%
Private Limited ]
Total 522,78,60,292 £22,78,60,292 100%

) kofessional
o CD-Shankar Poddar (PG ) to CD { Limtex Tea and Industries Limited )
IBBI/IPA-001/TP-P02442/2021-2022/13732

/4 7
ALt O8rkassociates@gmail.com P
FNo.: +91- 9883061198 :

.
s,
/! "}{u.luﬁ#l\ $ahizRIEE
Date: 19.06.2024 (Tt
Place: Kolkatap g ( R:%&% :TJHTE
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158 /KB/2021

C. Preparation of Repayment Plan:

9. It is submitted that the RP had mailed the personal
guarantor on 10.06.2024 for certain documents and received the
reply on 20.06.2024 from the personal guarantor acknowledging
and admitting the debt. The personal guarantor agreed to prepare
and submit a repayment plan in terms of Section 105 of the 1&B

Code.

D. Evolution and Voting:

10. Mr. Majumdar, Ld. Counsel for the RP would submit
that as per Section 107 of the I&B Code, the creditors were
summoned for meeting on 14.07.2024 and accordingly, the 1st
meeting was convened on 16.07.2024, wherein all the details

submitted by the personal guarantor was placed.

11. It is submitted that on 24.07.2024, the repayment plan
was prepared and shared by the personal guarantor in consultation
with the RP in terms of Section 105 of the I&B Code. It is further
submitted that under the repayment plan the personal guarantor
proposed to pay a sum of Rs. 25,00,000/- towards full and final
settlement of the amount claimed to be default i.e., Rs.
10,84,69,853/-. The copy of the repayment plan is annexed at pages
29-30 of the application.

12. The said repayment was revised by the personal

guarantor on 12.08.2024, as at pages 31-32 of the application.

13. Mr. Majumdar, Ld. Counsel for the RP would further

submit that at the 2rd meeting of creditors convened on 17.08.2024,
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I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158 /KB/2021

the revised plan of the personal guarantor was deliberated upon and
discussed, and the personal guarantor was urged to revise the same
again. One of the creditors advised at the same meeting that a
detective agency be appointed to investigate into the undisclosed
assets of the personal guarantor. Accordingly, a detective agency
namely NIS Facility Management Services Pvt. Ltd. was engaged by
the RP and the detective agency submitted its report on 24.09.2024,
inter alia observing that the several properties owned by the
personal guarantor had been sold by him. The detective agency also
found that a property at Jalpaiguri was acquired by the personal
guarantor by a registered deed executed on 30.11.2012. The Copy of
the report furnished by the detective agency is annexed at pages 37-

45 to this application.

14. It is further submitted that on 03.09.2024, the personal
guarantor submitted his final revised repayment plan and proposed
to pay the same amount which he had proposed earlier i.e., Rs.
25,00,000/-. The summary of the final revised repayment is

submitted as under:

i. An upfront amount of Rs. 5,00,000/- will be paid
immediately within approval of the repayment plan by

this Adjudicating Authority.

ii. ~ The balance sum of Rs. 20,00,000/- will be paid within
60 days of approval of the repayment plan by this
Adjudicating Authority.
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158 /KB/2021

iii. The fees of the Resolution Professional will be paid
separately over and above the amount of repayment
plan of Rs. 25,00,000/- and legal expenses incurred by

the Resolution Professional will be paid on actuals.

The copy of the final revised repayment plan is annexed at

pages 46-47 to the application.

15. It is contended that the final revised resolution plan,
inter-alia, contains a proposal to the creditors for restructuring of
the personal guarantor’s debts or affairs. The final revised
repayment plan also contains a justification for preparation of the
repayment plan and reasons based on which the creditors may agree
upon the plan as well as a provision for payment of fee to the
Resolution Professional as stipulated under section 105 of the 1&B,

201e6.

16. Ld. Counsel for the RP convened the 3rd meeting on
03.10.2024, for consideration and voting on the final revised
repayment plan. At the said meeting of creditors, CFM Asset
Reconstruction Company having voting share of 92.4% voted in
favour of the final revised repayment plan of the personal guarantor,
however, UCO Bank having 7.6% voting share was dissentient to the
final revised repayment plan. The copies of the minutes of the 3rd
meeting along with voting result is annexed at pages 80-85 of the

application.
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.LA. (IB) No. 86/KB/2025
In

Company Petition (IB) No. 158 /KB/2021

17. In view of the decisions and voting result, the final
revised repayment plan of the Personal Guarantor was approved by

majority of voting shares of 92.4% at 3rd Creditors’ meeting.

E. Insolvency Resolution Process Compliances:

18. The Report of RP in terms Section 106 of the I&B Code,

annexed at pages 48 of the application, goes as under:
Al

REPORT OF RESOLUTION PROFESSIONAL on REPAYMENT PLAMN os per Section 108
ol nsolvency sand Bankruptey Code, 2016 F .

i x 'T&:um  Datnils Farticulars -
. 106(3)[a} | the repoyment plan is in The re t 15 Bl
| payment plan is bei
complinnce with the Aubmitted in accordance 1.:'%1:
provisicng of aoy law far the | seetion 105 af the Insslvency and
l time belng in force; Bankruptey Code, 2016, The plan

waos recelved but it was beyand
the timeline prescribed of 21
days.

| & | 1ued2Z)b] | the repoye=nt plan is io Az part of the repayment plan the
compliance with the debler must submli the statement
provizlans of any law far the | of affairs and other required
time being in force; documents, Az, per the

discusslon in the COC a detective
ageney was also appointed , \
Based on the available documents
and infarmation , it appears the
repayment plan s feasible optlon

« If the creditor approve the plan it
can be put inte implementation
with the cooperation of bath
detdor and creditors,

3. L[ 2Heh | the Tepayment plan |3 in ¥Yrs, there is the necesaity of
compliance with the BumEnaning the meeting of the
provisions of any law for the | crediiora. the meeting was colled
time being in foree; wilh prior ootice in accerdance

with the proviasons of the Act .
Aler discussion and cutcoma of
the inwestigation agency the
repayment plan was put to E-
Voling

Dretnils of the mesting summoned
03 O

Crate of Notice: 1,10.2024

Drate of Meeting ; 3, 10,2024

| Venue: Zuom Mesting 1

-
|
|

Corporate Debtor — Limtex Tea and Indostrics Limlited
glatration no- IBRISIPA-001/IP-PO2442 /20212022 /13732

!j AALFIZTIASO2,AN12257 10T2B1 | Valid HII 31.12.2035)
EOLKATA

. ) - 1Tf13/2024 -
xE_!*ES",’ A=) s t BH , Palm Avenus, Holkata 700019, ’ _101- A 5 L
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158 /KB/2021

19.
Section 112 of the I&B Code, annexed at pages 86-87, is as under:

Further, it is submitted that the RP’s report under

REEFORET OF THE EESOLUTION FROFESSIONALIFNDER 112 OF INSOLWENCY
AND BANKELUPTCY CODE, 2016.

51 Mo | Becrlon | Detalls Particelars
1 1 12(2)In) | (a} whether the The repayment plan was Ehown
Ryl plan waa i ahee 00 mestingg and che
A pproved ar I":j-'.f.:ttld sSame was appraoved by 9E. 4%
and i approved, the
Liat the modilkcations,
LT
2 1 12421} | |b] the resclations FRESOLVYED THAT the COC
which wer= proposed approved the repayment plan
at the mesting and the | proposed by PG Shonkar Poddor
dezinlon an suach of Ra. 25 Lacs as presented in
reaslutinag the mesting wis 105 of 1802
2016, Ra. 5 Lac 1o be poaicd
within 7 day a ol appsoval ol the
plan by the Henole A8 and the
balancs Re, 20 Lakha 10 be pabd
willinn 60 days of approsal to
the proportionate share an the
basis of =xposure will have ta be
aubmitted by the RP ) Persenal
Cuarantor separataly [or
CFMARC and UCO Bank™
The Same wos ppproved by
G2/ 4% vating
"RESOLVED THAT the SO
diecided that the fee of the RP s
B, 75,000 - month plus OST
till the concluason of the cass
fmatter. Legal, court , taxes and
iy, other expenses will be on achaal
W aai e, the total copt ol T
i PIRF [Peraonal [nsel
4 | Re=zolution Process Cost | hawve
to be paid by the Fersonod
Guarantar™
“RESCOLAVED THAT the Liosn
Statemente from FRNB for loan
extended o Buds Tea Industries
Private Limdted to be asked from
the PO
|3 112|2)1=) | éc] list of the creditors Hoth the Creditors were present
wha were present or in the mesting
represented at the
mestng, ard the B ED BANK
voling records of =ach
creditor for all
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.LA. (IB) No. 86/KB/2025
In

Company Petition (IB) No. 158 /KB/2021

&%
meetings of the h. CFM Assets
creditors; and Reconstructions Private
Limited
4 112(2)(d) | {d) such other None

information as the
resolution professional
thinks appropriate to
malke known to the
Adjudicating Authority.

Rachana Agarwal

Resclution Professional appointed for IRP of the PG — Mr. Shankar Poddar
to the Corporate Debtor - Limtex Tea and Industries Limited

[EBI Registration no- IBBI/TPA-001 /IP-PO2442/2021-2022/13732

AFA no- AA1/13732/02/311225/107281 ( Valid till 31.12.2023)

FLACE- KOLEKATA

DATE- 24/12 /2024

Address ; SH , Palm Avenue, Kolkata 700019,

. fenpa BRMERIEE

F. Our Inference:

20. Mr. Majumdar, Ld. Counsel appearing on behalf of the
RP would submit that in terms of Section 112 of the I&B Code read
with Regulation 19 of the IBBI (Personal Guarantors) Regulations,
the RP shall file the repayment plan as approved by the creditors,

along with the report in terms of Section 106 or Section 112 of the
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158 /KB/2021

I&B Code, as the case may be, with the Adjudicating Authority on or
before completion of 120 days from the resolution process
commencement date which is 30.04.2024 in this case and the said

period has expired on 28.08.2024.

21. Ld. Counsel for the RP would submit that since the final
repayment plan was submitted on 03.09.2024 and the same was
approved on 03.10.2024, the RP could not file the application earlier.
As such, the RP has prayed for the condonation of delay in filing the
present application for approval of repayment plan in terms of

Section 114 of the I&B Code.

22. We would note that at the 2nd meeting of creditors was
convened on 17.08.2024, when the revised plan of the personal
guarantor was deliberated and discussed. One of the creditors
advised on the same meeting that a detective agency be appointed
to investigate into the undisclosed assets of the personal guarantor.
Accordingly, a detective agency namely NIS Facility Management
Services Pvt. Ltd. was engaged by the RP and the detective agency
submitted its report on 24.09.2024, inter alia observing that the
several properties owned by the personal guarantor had been sold
by him. The detective agency also found that a property at Jalpaiguri
was acquired by the personal guarantor by a registered deed
executed on 30.11.2012. The Copy of the report furnished by the

detective agency is annexed at pages 37-45 to the application.

23. Upon a bare perusal of the detective agency’s report
dated 24.09.2024, we find that the detective agency made a vigorous

search in different Registry offices in West Bengal from January
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.LA. (IB) No. 86/KB/2025
In

Company Petition (IB) No. 158 /KB/2021

2001 and found that the Personal Guarantor Mr. Shankar Poddar
had sold out several properties. The Detective Agency’s report is

reproduced hereunder:

N Eems

Tu

Al Haghama Agurrul
Inscdweatcy Pro®eisinonal

™ Floor. Kesar B,

5H . Pakes Avenue, Bolkam,
Wes Bengnld - TOHND

Eubject: Unearthing of assets of the Persenol Ganeantor Mr, Skonkar Poddar (Corperate
Bebror = &S Lincex Tea & [edusries Frivate Limited).

Flwdany,

Aa desined, we conducied investigntion inlo the malter as mentiooed ahove and tur Endings ae given
oy -

1. Mr. Shnnkar Padd
Bluring lbe course of our enquiry, we sould not find Mr. Shankar Poddar a'c Sawalram Toddar
& il the saddresses at 254, Shekespere Sarmi, KMC Ward Mo, 63, Kalka — 200017 as well
& ar L2A. Mandevills Gardens, Gorishag, EMOC Ward Mo, 68, Falkats — 700019,

Howvever, by our sustained endeavor, we could fnd ooe analker address of My, Slankar Poddar
s'n Sawslram Poddar, which & siusated a8 Witl, PO, & P.5. — Moynaguri, Dist. — Jalpaiguri, Pin
= 7132, Condueting engudry ol that ploce is subject d0 your prios apgraval,

By our vignrous sesncl in dilTerest Registrar offices of West Bengal for the perind of Jas' 20
tll dale, we have come 8o know that Mr. Shanker Poddar bad sold out 5o many properics.
which d2ails nre menticecd belaw: -

Status B Aeglotered In Breed Mos. B Property Detaills |
Status: Represemtaklive Decd Mo I-180104069,/ 2020
{Faller) wolume Mo: 1901-20210,

Transacticn; [D101] Sale, Fage Mo: 1ES8% 1o &7
Sada Oirwerk Cate of Ragistralion: 18/11/2020
Deed Ragistered in: &JRLA | Query No: 19032001451 853/ 2020
=I Hg‘lsa,z Sarial ha; 150 I00425652020
TAP"' o i Prupecly Type: Lond

] Properly Locotion:District; Dagesing,
tPrangidews Mouze: Dhakpara, Giars
nohayat: BIDHAM FSEAR-11,
Al Mg, 3TEL
f Flof g, 1606, 3607, 360863613

T8 Ty e BEOT
' :—._f:}-t’"u'.-"E
L BCTRE ekl

|

ON——
e

N15 Fachty Monogement Services Pyt, Ltd, 507081 5 5 Cailid N - AR INA00PICY | 4091

£8/99, Frince furwor Shal Rood, Kolbnia -T0004S, Phora @ 91 33 2417 670, Fax - 91 33 7443 3034

E-mail : ind@niscoin
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DIVISION BENCH, COURT NO.
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LA.

II

(IB) No. 86/KB/2025

In

Company Petition (IB) No. 158 /KB/2021

(2]

ﬁ-ﬂu. |
|

Qrms

Mame & Address | Statug & Reglstersd
In

Beed New. & Property Details

S—

e

 Gtatus:
Representakive
[Seller)
Transaction: [O101)
Sale, Sale Document
Degd Regictered In:
AE.A « [ KQOLEATA

Shankar Poddar
Son of Mr SawalramPoddar

Distrce: Seuth 24-
Parganas, PS: Alipore, Pin:
TO0O27, Stabe: Waest
Bengal,, Country: India,

|

Dwad Mo: I-190103159, 2020
Yolume Mo: 1901-2020,

Page Mo 150083 to 150128

Dabe of Regstration: OFF 102020
Query No: 15012004 131801 /2020
Serlal Mo: 1901003259/ 2020
Frepemy Type: Lond

Fropemy Locstion: District ; Ustar
Dina|puir,

F5: Eslampur, Mouza PurbaGomsdighi, Sram
Fanchayat! KAMELAGADN-SLMAELL
Khatisn Ka.: 3781

LR Plot Nes,: 2834, 2402, 2903, 2904,
2911, 3912, 13, 2514, 2915, 2916,
2017, 3501, 1805, 7097 & MO0
Tatal Anga OF Lard: 408 Decmal
Talal Ares Of Structurg: B7Z000 Sq F
Ehatiam No_: 3785719

LR Flot Ma. ! @ Dadormal

Arga OF Struciure: 3200 Sg Ft

Shanicar Paddar | Status: Representative
Son of Late Sawalram Poddar | [Seller)
| Tramsaction: [0101]
Sale, Sale Doument
Regibengd In:
CALRA, = I KOLKATA

Diskrict: South 24-Parganas,
BS: Alipore, Fing 700027,
State) West Bengal,,
Country: India,
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Oecd Ne: T-180104060,/ 2020
Walume No: 1901-2020,

Page Ma: 189938 to 19907

Dats of Registration: 16/11/3020
Query No: 190120014047 3772020
Sarial Moy 1901004269 2020
Fropeny Type: Land

Propeeety Lacation: Diskrict: Barpesding,
F&: Phansidewa, Mouza: Dhakcpars, Gram
Panchayat: BIDHANNAGAR-I,

Khabisn Mo.: 354

RS Plat No.: 3742

Arga Of Lard: 139 Decimal (1,39 Acre)
Ared OF Structure: 120505 Fe

AS Pict No.: 3743

Area OF Land: 16 Decimal {0.18 Acre)
Area O Structure: 12050 Sq Fr

RS Plot Mo.: 1744

Area Of Land: 8 Dedmal (0U0R Acra)
Ares OF Struchuse: 12050 Sq Ft

RS Plat No.: 3745

Area Of Larsd: & Decimad (0,08 Acra)
23 Of Structuee! 12050 5q Ft
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Stoie: West Bengal,, Country:
Ircka,

Deed Begistered In:
| ARA - T KOLKATA

o2 EE
gt !"E“"
_'..-\_. ; -E_Cl' '.”"g["'
"-'_"'“'..n..:' 1:|,.l\."|'E

"Ly apanzk

food laeta™

3
51, Ko, Marie & Address Status & Reglstared ] " Deed Nos, & Property Details
) In i
| Shonkar Poddar Stats: Cped Mot I-19010%
r . HEDELS2OT0
San of Late Sxwalram Podder | Repressntative Volusa Ma; 1501-2020, f
4 ) [Sallar) Paga Mg; LASBAT o LADESE
Digtrct: South 24-Parganas, | Trangaction: [0101)] Date of Reglstration: 16/10,2020
PS: Aliporg, Pin: 700027, Sale, Gmie Docamant Croery Mo! 19400 2001450494,/3020

Serlel Mo! 1901004770720 20

K5 PlaC Ke.: 3747

Afak Of Land; 50 Decimal [0.9 Agra)
Area OF Struciure: 4000059 Ft

AL Mol Mo, 3748

Area OF Landd= 39 Dedmal {0.39 ALT#)
Aren OF sbruictura: 40003 Sq Ft

RS Pk Ng.; 3749

Aran OF Land; 58 Qecimel (0.1 AEPE)
Adgp OF Struchurn: 40600 Sq e

RE Mot Mo.: 3750

Ares OF Lend: 1d Decksal {0. 14 Aoe)
Area OF SErocture; A00DD S5 Fr

A% Flot Mau ITEL

Area OF Land: 18 Decimal {0.10 Kcre)
Aren OF SbucCusg: #0000 5 Fi

RS Pict Mg, ; 3752

e OF Land: I0 Owcimal (0,21 Acra)
Aray OF Structure: 48000 fqm

RE Piak Ha.: 3753

Area OF Liegd: L5 Declmal {8.05 Acre]
Area OF Straoiung: 40000 Sq Ft

RS Mot Mo, IT54

Area OF Land: 26 Dedmal {0,26 Acre)
Area OF Sbructum; 40000 5q Fi

RS Pict No.: 3755

&up Of Land: 4 Daclmad (0,08 Acreh
Ared OF Structure: 40000 $q ft

RS Mot Bo.: 3758

Area OF Land: 15 Decmal {0,015 Acre]
Arga OF Sbructura: 40030 Sg Ft

RS Fioc hst 374

Aran OF Land: 10 Daclmal (0,1 Acre)
Aren Of Siructors; 40000 5q Fr

5 Pint Mo.1 3766

Area Of Land; 9 Decimal (005 Ao}
Area OF Strusiune; 40000 53

A% Mot Mou: 3759

Area OF Land: 18 Decimal {0,165 ALTE)
Area OF Stracture: 40003 Sq i

RS Piat kHa: 3770

Aran Of Land: 15 Daelmal (0,15 Aora)
frea OF Siruchurer 40000 Sq Py

ES Flat Mo.: 3773

Are OF Land: 10 Digdona| {21 Borap
Area OF Srruciure; 40000 Sq Ft

A% Flok Nou: 3773

ares OF Lind: 13 Recimal {0,132 Acre]
Araa OF Sbrychure: S0050 Sq Pt

RS Piat Na.: 3774

Arep Of Land: 2 Gacimal (0.29 Ao}
At Of Strudure: 40000 Sq F

BS Fot Mo,z 3775

Area OF Laved! 21 Dasglmal {3021 ALTE]

Aeh OF Firugture: 40000 3
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DIVISION BENCH, COURT NO. II
KOLKATA

[.A. (IB) No. 86/KB/2025

In

Company Petition (IB) No. 158 /KB/2021

Sk No.

Narma & Addrags

Skatus & Registarad
In

Daed Nos. & Property Details

SHMWiPL‘IDDM
Son of Late Sawal Ram
Peddar

Digtrict: South 24-Parganas,
P5: Allpore) Fin: 700027,
State: West Benpal,, Counpry:
ndia,

Status: Sellar
Transactien: [D101])
Sale, Sale Dooument
Deed Registered In:
ARLAL - T KOLKATA

Deqd Mo [-19010090772021
Valumae Me: 1301-2021,

Pape No: B6757 to GLE1G

Cate of Reglstration: 0a/02/2021
Query Ko 190120002 0674872021
Serial No: 1901000923,/202)
Property Typa: Apartment

Progerty Location: District; Kolkata, PS:
Shakespeare Saranl, Municipasity:
KOLKATA MUNICIPAL CORPORATICN,,
Pramises: 254, Road: Shakespears
aarand, , Ward: 63, Floor ha ¢ 2
Flat/Apartment: 803 SaFt
Flat/Apartmenk: 803 SgFt
Flat/daartment: 803 SgFt

Flat/ hpartment: 803 SgFt
Flat/Apartmant: B03 Sqft
Flat/Apartment: 803 SqFt

Tatal 4838 Sq Ft

'Shankar Poddar

San of Sawalram Poddas

District; South 24-Parganas,
PS5 Alipere, Pin: TOODZT,
State: West Bengal, Country:
Indlin,

Slabiss:
Representative
[ludgment-debtor)
Tranzaction: [D113]
Salg, Cenificats of Salg
Deed Registered In:
AR - ] KOLKATA

Deed No: 1190217706, 2023

Valume No: 1902-2023,

Pae No: 635342 ko 635300

Date of Reglstration; 18y22/2023
CQueery Mo 1902 2002973808/ 2033
Sarlal Mo 15020204402/202%

Praperty Typa: Land

Propery Locstion: Distrkt: Puruka,
P3:Meturla, Mouga: Bhamunia, Gram Fanchayat:
BHAMURTA,

Khatlagn No. - 1583

RE-Pot Mos.: 558, 615, 625, 610, 620, 621,
624, 621, B19, 5174 b10

Total Arga OF Land: 142 Docimal

Plot Ho 1 RS-E55 Khatlan Ma 1233

Area CF Land! 15 Decimal

Fiot fa © RS-556 Khatlan Mo ;28]

Ares Of Land: 33 Desimal

Khatlas Mg. = 210

RS«Figt Mos.: 390, 388, 310, 117, 387, 31,
Jil & 3535

‘Total Araa OF Lhndi 306 Decliegl
KRatian Mo, = 211

RE-Pict Mot.: 394 & 630

Total Aroa OF Land: 74 Decimad

Khatian Ng, = 106

RS5-Fof Nos.: 626, 627, 610Kk 613
Totel Area OF Lang! 1709 Decimal
Khatlan ke, - 28

R5-Plot Ko, 550

Total Area OF Land: 13 Dwecimal

Khatlsn No. = 818

AS-Plok Mo, : 499, $40, 535, 530 & 537

* | [Tatal Area Of Land: 76 Decimal

Khatlan Na, - 25

[f R5-Flot Nos.: 545, 544, 436, 497, 498,
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.LA. (IB) No. 86/KB/2025
In

Company Petition (IB) No. 158 /KB/2021

(3)

%34, 631, L9, 628 R 627
Total Area OF Land: 2@ Dicirmat
Khatlsn Mo, = 347
| RE-FTot Mgs, 553 & 554
Tolal Area Of Land; 13 Detimal
Khatlan Ka, - 480
; RE-Fiok Mg, 1 495, 494 400 8 443
: Totnl Arga OF Land; 152 Decimal
i Khatlan Ma, - 338
i Muﬂ-! 1
frgd Of Land: 139 Decimal
HRadlan Mg, - 37
RE-Phot Mo, r 404, 339, 398, 397, 1204 323
Total Ares OF Land: 112 Cacinal
KFRBilan o, = §41
R5-Platt g, 2 867
Ares OF Lard: 143 Drecimal
Khstlan Ha, - 302
RE-Plog Mos.: 352 B 394
| Tatal Aces OF Land: 34 Dedmgl
Khailan No, = 193
R=-Plat Wog.: 5525 555
Total Ares OF Land: 44 Decihinad
Ehatian No, - 54
RS-Flot Nos.: 504, 5058407
Todal Aroa OF Land: 3 Dyeimai
Ehatiam Mo, - 116
. RS<Plot No,: 550
frea OF Land: 16 Decimal
Khatign No. = 311
RS=Plat No,! 385
Aren Of Land. 40 Decimal
Khatian Mo, = 324
RS-Plof No.: 581
Arga OF Land: 25 Dacimgd
Khablen No. - 814
R5-Fiot No. 1 549
Area OF Land: 37 Daeliral
Khatl No, = 135
TP-E-P'Int Mog.: 584, Sg2mchy

. States: Deed Mo I*].‘Jﬂ!!l??ESHDH
G Representative Property Type: Lang

N 24-Parganas, (Saller) DHstrict © Purulia,ps ‘Meturia,Mouza
g Transaction: [0101) iBhamuria Gram Panchayat:

T=A0UZ7, State: West Sale, Sale DocLrgnt BHAMURLA,

Bengal,, Country; India, Deed Reglstered In: Plot Mo ; A5-381 Khatian Mg :325

AR.A, - II KOLKATA Arga of Land: 27 decirnal

Flat No : RE-321 Khatian Mo 1325

Area of Land: 35 decimal

Figk No : RS-382 Khatlan Mo 325

Area of Land; 43 decinal

Plot Mo : R5-383 Khabian No ;336

Araa of Land: 26 deelmal

Plat No : RS-543 Khatisn Mg 2338

Area of Land: 8 decimal

A
-
+* :

r' .
il T e yHDE

WGk ! ~a oor T
oad | oAl Y7
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.LA. (IB) No. 86/KB/2025
In

Company Petition (IB) No. 158 /KB/2021

(6)
[SL No. MName & Address Status & Reglstered Deed Mos. & Property Detalls
__In
[ & [Shankar Poddar Sty Deed No; 1-190217764/2023
Represantative Property Type: Land
District: South 24-Parganas, | (Seler) District = Purulia,P5 :Neturia,Mouza
PS: Alipore, Pin: 700027, Transactlon: [O101] :Bhamuris,Grarm Panchayat:
State: West Bengal,, Sale, Sale Docurment BHAMURTA, v
Country: [ndia, Deed Reglstered in: Plat Mo : R5-315 Khatian Mo (3498

ARA. = I1 KOLKATA | Ared of Land: ES decirmal

Plot Mo : R5=404 Khatian Mo 716
fsen of Land; 175 decimal

Plot Mo : AS-402 Khatian Mo :622
" Area of Land: 11 decimal

Fliot Mo @ RS-407 Khatian No (625
Ares of Land: 15 decimal

Fok Mo ; R5-408 Khatian Mo (716
Area of Land: 59 decimal

Plot Mo § RS-409 Khatian Mo (622
Area of Land! 11 decimal

Plot Mo 1 A%-551 Khatian No ;409
Area of Land: 20 decimal

Flok No @ RS-556 Khatlan Mo 1281
Araa of Land: 34 decirmal

Plot Ko ¢ RS=405 Khatian Mo 1482

I fred of Land: 12 decimal

: Flot No : R5-403 Khatian Na 482
' #rea of Land: 89 decimal

r Flot Mo ; A%-1022 Khatlan Np ;2

Arga of Land: 22 decimal

greraznling of properties, wa came 1o know that Mr, Shankar Poddar (a3 a representative of M/s
A JeRaries Lid.) also purchased one property besides the sold oot properties, which details

mé} Address Status & Registered Deed Nos, & Praperty Details
In
hadar Status: Vendes Deed No: I-070204179/ 2012
yrve of Buds Tea | Transaction; Sale, Sale | Velome No: 10,

DA artnara) Document Page No: 3485 to 3995
dFFar Gain At 25 A, De2d Registared In: Date of Registration: 30y11/2012
fepeare Sareni , 2nd O.5.R JALFATGURI | Query No: 0702009261 f2013

Tl

Floor , Kolkata District: Serial No: D70204180 /2012
Kalkata Progerty Typa: Land
State: WEST BEMGAL, Property Lacation: District :lalpaigur,Ps

Country: India -Maynagurl Mouzs ;Bagian, MAYHAGURT
Plot Mo : F5-465, Khatlan No 1293
Ared of Land: & Decimal,

Plot Mo : RS-149, Khatian Mo =306

Area of Land: 27 Dedmal
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158 /KB/2021

(7

Besides, no other tangible assets could be found in the name of Mr. Shankar Poddar during our entire
course of investigation despite best efforts.

We Imvc- also initiated a search through the given PAN AEPPP6841R of Mr., Shankar Poddar, but no
such business could be found despite our best efforts,

]
uagemcmérﬂ:ﬁ %ate Limited

24. Surprisingly, we would note that at the 3rd Creditor’s
meeting convened on October 03, 2024, no discussions were done
regarding the observation of the detective agency, even its report was
not placed. We would further note that under the final revised
repayment plan the personal guarantor proposed to pay only a sum
of Rs. 25,00,000/- towards full and final settlement against a
whopping the amount as admitted by the RP of Rs. 10,84,69,853/-.

25. Earlier, in the matter of UCO Bank v. Mr. Subrata Das
in Company Petition (IB) No. 286 of 2024 and I.A. (IB) No.
2023 /KB/2024 reported in (2024) ibclaw.in 1225 NCLT, we had an
occasion to share our experiences at para 10 of the Order that: “10.
[...] in an application under Section 94 or 95 of the Code, a “Personal
Guarantor” is let off even with a repayment plan which proposes as

repayment of 0.001% of the debt owed. Much of the exercise is futile.”
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158 /KB/2021

Thus, the entire mechanism of resolution of the debt and default in
respect personal guarantor in most of the case become fruitless and
the objective of the Code is left unachieved. We are pained to note
that at the time of executing personal guarantee, the bank does not
see whether the recovery of the loan from such guarantee would be

feasible and viable.

26. It is evident from the report of detective agency as
extracted supra which discloses the deed numbers of all the
properties which had been sold by the personal guarantor that they
were executed between 2020 to 2023.

27. Such being the case, it would be expedient for the ends
of justice keeping the object of the Code in mind to raise the certain

queries as to:

i.  Why the report of the detective agency was not placed at
the 3rd Creditors’ meeting when the repayment plan was

being considered and deliberated upon?
And,

ii. How the selling out of the properties as indicated
detective agency’s report dated 24.09.2024, has been

dealt with by the committee of creditors?

28. We are aware of the statutory provisions envisaged
under Section 114(1) of the I&B Code that the Adjudicating
Authority shall by an order approve or reject the repayment plan on

the basis of the report of the meeting of the creditors submitted by
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IN THE NATIONAL COMPANY LAW TRIBUNAL
DIVISION BENCH, COURT NO. II
KOLKATA

I.A. (IB) No. 86/KB/2025
In
Company Petition (IB) No. 158 /KB/2021

the resolution professional under Section 112. Further, as per

Section 114(2) of the I&B Code, the order of the Adjudicating

Authority approving the repayment plan may also provide for

directions for implementing the repayment plan.

29. We would refer to Section 114 (3) of the I&B Code, which
stipulates that where the Adjudicating Authority is of the opinion

that the repayment plan requires modification, it may direct the

resolution professional to re-convene a meeting of the creditors for

reconsidering the repayment plan.

30. In the above backdrop, to achieve the objective of the
Code qua interest of all the stakeholders, we deem it fit to remit the
repayment plan to the CoC to convene a meeting to review the plan
and come back with a proper justification on the queries as
mentioned above. Accordingly, the present application is put back

on board.

31. List the main company petition and all the connected

applications on 26/02/2025.

32. Certified copy of the orders, if applied for, be supplied to

the parties upon compliance with all requisite formalities.

Madhu Sinha Bidisha Banerjee
Member (Technical) Member (Judicial)

This Order is signed on 19th Day of February 2025.

Bose, R. K. [LRA]
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